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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O.A. No./641/93 
T.A. No. 

DATE OF DECISION 17th December, 1993 

P.M.Mahajan 	 Petitioner 

Mr..K.Eu3thari 
	

Advocate for the Petitioner(s) 

Versus 

Union of India & cthers 	Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.E.Patej. 	 : Vice Chairman 

The Hon'ble Mr. K. Ramamx rthy 
	 i!Erber (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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P.M.ahajan, 

residing at 14-11,Pailway Employees 
Co.Op.Fiousing Society, Nr.C.T .M., 
Rarnol Road,Amraiwadi, 
hmedabaci 

hdvocate : Mr.S.K.Bukhari 

ye rs us 

Union of India, to be served 
through the 
General Manager (E), 
Western Railway, 
Churchga, 
Bomby 

The Chief Commercial superintendent, 
Western Railway, 
Churchga te, 
2Y 

The Divisional Rail Manager, 
Western Railway, 
Pratapnagar, 
Baroda. 

: Applicant 

: Respondents 

OFAL ORDER 

3.A.641/93 

Date: 17.12.93 

Per : Honble Mr.N.B.Patel, 	Vice Chairman 

Though A.D.Slip is not received 

back, the notice was issued on 11-11-1993 and must be 

deemed to have been served. The applicant and his advocate 

are not present. Hence, dismissed for default. 

( K.EcAMhMOORTIff 
	

( r.I3.IjATEL 

r 	 Vice Chairman 



O.A.641/93 

r 

Le is present for the applicant 

of justice, adjourned to 

(K. Ramamoorthy) 

Member (A) 

in O.A.641/93 

Heard M.r.Shevde. M.A.allowed. 

O.A.641/3 set aside and the 

:ed to file. It may be listed 

aring on 18-2-1994. 

(N.B.Patel) 
Vice Chairman 

ciation has resoive to 

fror ork a 

 

ml;-Lasurex of 

ce on the death of 

rthhai Pate, Chief Minister 

t State, A dj ourned to 

(K. Paniamoo rthy) 
Member (A 

2 
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7--1994 AdmittVed. Issue notice to the respondents 

to file reply within ap e±iod of 4 weeks 

Applicant may file rejoinder, if any, 

thereafter within 15 days. Ater the 

pleadings are com21eted, the matter may 

then be fixed for final hearing in due 

- 
course. 

)i 	
tj (K. Ramamoorthy) 

p 

V 	- 



O./64 1/93 

ft r  
OFFICE REPORT ORDER 

24.08.99 Mr. Shevde says that he will enter 

appearance for the respond€nts and also 

file reply or adopt reply filed in anoth 

er O.ti. 

Adjourned to i09 .99. 

(V. Rat-na]rjshnan) 
v ice chairman 

mb 

Ac leviJ 1 

74L- 

peck 

'- 	 ' 	( v. 

wbc C 3 	 \'c 

Lj1) 

29..99 	 place it before the special Bench 

on 13.10.1999. 

7T 
(A. S. Sanghavi) 

Mmber(J) 

vtc 

(V.Ramakrishnan) 
vice Chairman 

Tr7_4o5_573 	 0,000 



DATE 

13,10.99 

1411,01114 ftqfl 	 V 
OFFICE REPORT 	 ORDER 

We find from the reply statement that 

the so-called juniors were given 

certain benefits as per the orders of 

the Hon'ble Supreme Court which was 

conveyed in letter dated 14.3.91. 
in OA/169/93 

We find from the Annexure A-7L issued 

by the Divisional Office Baroda that 

there is a reference to letter dated 

14.3.91 of D.R.N. (E) Baroda and in 

letter of General 4anager dated 

21.2.91. The respondents should 

make available copies o f these letters 

and also details of the Supreme Court's 

judgement, 

Adjourned to 19.11.1999. 

(A,&Sanghavj) 	(V. Rarnakrishnari) 
Member (J) 	Vice Chairman 

T9f-5--573 	aljr -1/98--I8 5-99-1 0,000 



Office Report 

C A/6 41/93 

[01:111:1 : 

19. 11.I 99 r•  Sheve ira s for tine to furnish the 

tuilod aarticulars eseci11y whether the 

rersons statec to be junior to the anulicant 

namely Y.T.cd\71  V.S.Jcshi, K.S.Shah etc 

whose names figure in the or 	datd 4. 6.92 

as at Annexure 	:ns unJercn a 5lacton 

nrccess before rropnotion to thn sc1e of 

r.29C9320c 	 ieosons a to why the 

aiTlican. waa not ' 1 veri banefit. A comy of the 

cr2=r he jiven to 1'r. Shevde. 

Aójourno6 to 14.12.99. 

(A. . Sanguavi) 
	

(V. rahrLhnan) 
ar;ar (j) 
	

T1C Chairyan 

rrnr 

	

14.12.99 
	

None for the parties. Adjourned to 17.1.2000 

el 
(V.Rarnakrishnan) 
Vice Chairman 

vtc 

	

17.1.2o90 	 I 	seen resolution of the Bar Association to 

the €ffect that they are abstaining from work 

today in protest against the proposed arrndnnt 

to the AvOCateS Act. Adjourned to 8.2.2000. 

ft 
(A.S .san;havi) 

Member (j) 
(V. Ramakrishnan) 
'jice Chairman 

vtc. 



Date 	Office Report 	 0 R D E R 

08.02.20 0 	 Mr. Shevde prciys for further time saying 
r 

that these are old records. Respondents shall 

positively produce the detaiirt.icuars as per 

thy. our at order dated 

Call on 02.03.2000. 

I 
P.C. Kannan) 	 W. Rarnakrishnan) 
Mernbr U) 	 Vice chairman 

mb 

- 	1_-,--- 



CAT /J /13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

DATE OF DECISION 2-32(CC 

Petitioner 

3.K.Lukirj 	 Advocate for the Petitioner [s 
Versus 

c: iriri & Ct:h:; 
	

Respondent 

N. S. 3heve 	 Advocate for the Respondent [s 

CO RAM 

The Hon'ble Mr. 	v. Pmakrishnan, 	Vice Chainari 

The Hon'ble Mr. 	:.S.Sanghavi, 	Nember (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 
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PIN. NiaIua 

Residing at I 	FUn Ua i:nlpiu\ 

Co-op. Housin Seei 1i) C.Tv 	U 

Aairi\\ adi. \1iinedabad-2, 

Fo he ser\ H 

(nieIai }\Iwiiei U V... 

C}urch.ae. Born.hav-400 (:: 

2. 	he Chiel Cm!ner&1ai Upe 

Roiiha':--4'O 

!'he Diksionni Fii I viana, 
vcsLci a Rai k\ a". Pii tapn, 

Baroda-$90 t)04. 

Advocate: Mr. N.S. She de 

Oral order 

In 

i'cspodn 

* 

the relwint tile shown o u 	Mr. Shevde particuino': the let:; 

L'O 1O(i&.-. 	 T),,.j .. j,TJ.' 
4d tL,u ...' -i / &' U 'tI U s_ I I\. 	 UI tO 	. I) t011 Siving I .d'( 

as to 	 1e 04wq 0, iC 	 JflT \\e'e i \ ci 

flI'()I1 

M: 	apIdicunt 	had ;ouicd Ja 11 vav se ice in 

i 



119.aJ (iuds Ciei 	 In the 

ae 14t)O-2300. On account of restructuring ordrH as per L. 

" 	io.-iri !erii 	te 1  1 t, 11,84 'i nmtr 4 

was given prOfl1 	 . 

contends that sonic persons Wto 	dii 	hu 	his 

were o j\ refl  pr riia txation of pay in the next higher 

Rs.700-900 (re\ised scale R.s2000-3200) and the same henetit ha 

hOt been exiended to him. The appliatit has challenged d. 

ofii'icia1s jn the Taili 

9 	 s.2')O()32 

mili T).H, 	 .- 
9 	

.9 	

,.- 	j_ 	
5 	An 

.1 i  

appicaut was in the scale of 160026$0 al tilC tulle of rcdnc; 

and has not appeared in the selection test fbr proniolion to the scat 

	

of 200032'J(J and hence the ba"Ah of 	 the scale - 

1503200  CIflnOL I) jVCfl 10 

i We lind that the applicant who was Head G ods Cler- v - 

9 	
- 	 ., 	.. 
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- 

resiruCiUflh1 	oriel.  

rr.11p'Urjflg orders a modified selection ' 	
yi 

thai d th 	1licr post is a selectIon post. thcs. 

shafl SiarId ii 	jjje-d iii sncJi C--iSeS *ko 	lie exieni uial Pt00h1 v 

i.t hoEding an.: 

\ lu \k/c- 	h i 	ai:o cl 	;hc Mina 01 tt. 	hi 	is availahc 

onlY in res-:  -; 	.i 	S4 and 

i1(,t 	lii 	tS1I_- 	- 	
•- 

ihc 	RaII\\avs 	ha\c 

was in the scale of I ( 	i-2ôo0 and has iioi appeai ed applicant 

the selection test for oromotion to the scale of 2000-3200 	n.t 

.•- 

'Vc o, 	ncIition here thaI scnc aencial candidates had 

appioached ftic S 	-; L 	 - 

cannot he give, 

C:) 	
-- 0 	(Ii 	7 -'- 

-  

inespeefl'e ol aeaiieies - 1 

Ir'ct10n, were etven and cotisequeni W wichInn -nc 



''I V 
- _d — 

'1 1IIOSC . 	tT iH 	 . ei 1 

1. .i;4. in excess ol' their prescribed perceniac A. 15  AT and 

and half percent ST in contraentou to the Board s instnieti: 

envsaed in their lener No. 85 Li S(.'f r-P) 2 dated 26.2 

eirciated under GNQ i-i i CXis icner No. 1'1 (SCT) 220.1 

Coui I Cae di. 123.1 S5 (PS No. 71,85) ae 10 be ad,IJ 
'- r' " 

$raded post \1UI ellect from I .1 .-t flia\ be gi\ CII prolt.nnu 

position only,  vis a vis Iheic junior.s vho ha\ e been promoted Her 

123.1085 and actual payment at the enhanced : 1 ' 	a c 

ihe date of phvsicaii\ shoLddemig re 	- 

6. 	From the perusal of these order,  

	

n and posts bL1c 	ailable in the gia 	k 	-adiot 

-; 	'i5 wel. 1.1 	\\hicll  is the date from which the 

had retired on 30th 

tho  ,55  ::V 	:- 	-/ 	 TVI11 d!iV 

01 tL '.:'I :. 	. wvj:. nIpTKT - 	varynw 	ivlhC prudw 'V 

promoted to the U.I A 11--511 1V.21, 	. 	h 

ie ripplicaffi had retired well before \ 

'-alwavs letter da1e1 21 .291 	as issued and sueV kdter .- in  1 ac 



Im 

l\IflZ proioFnia promotik ui to fleThHi lmnI 1 .1 M gives the: 

actual tnancial benefit n I Nv.e.f the (late of shouldeni nsathc. 

4J 	 - 

stage or he  

Rs.2UUU-32Oi cannot be agreed 

7. 	In the light of the fregoing Jis cus'skn e hold that the OJ 

. ian f:fl.hfla 


